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detenus and everybody, I beg of the Prime
Minister, if I may, through you fo intervene in|
thi; matter and get these people released|
immediately. The whole Kashmir question is
being discussed; people are saying that Kash-
anir should go .

SHRI C. D. PANDE (Uttar Pradesh): JMay
,1 ask, Sir

SHRI BHUPESH GUPTA: I am not asking
you to put them in jail. I aim .not saying that.

MR. CHAIRMAN: You have had your say,
you have said .

SHRI C. D. PANDE: May I ask through
you, Sir, whether Mr. Bhupesh Gupta can
speak on behalf of both the factions of his
party? ,1s it right for him to speak on behalf jf
those who belong to Chinese group?

SHrRI BHUPESH GUPTA: I speak for my
party. Chairman Dange has written to the
Prime Minister. I believe that I speak for my
party, not for you.

SHRI C. D. PANDE: Which wing of the
party?

SHrt BHUPESH GUPTA: I speak for good,
human conscience, if you like it. (To Shri
Vajpayee) I hwpe that you will speak for the
three businessmen.

SHRI A. B. VAJPAYEE (Uttar Pradesh): 1
must, they are Jam Sangh members.

SHRI BHUPESH GUPTA; Even
businessmen should not b, kept in detention
without trial. We learn it from the Prime

Minister. Therefore. Sir, will you kindly
impress

MRr. CHAIRMAN: You have expres
sed everything]

J

Motion for Papers 2368

SHRI BHUPESH GUPTA: Very good. Will
you kindly impress upon the Prime Minister
and help us in this matter?

MR. CHAIRMAN: Will you now persuade
yourself to sit down?

REFERENCE TO DETENTION OF
BUSINESSMEN BELONGING TO THE
JANA SANGH

SHRI A. B. VAJPAYEE (Uttar Pradesh) :
Sir, three businessmen  who happened to be

connected with  the Jana Sangh were
detained on  the 24th  March when
everything was quiet and peaceful in
Calcutta. Their presence outside
would not  have  created any threat
to law and order. This is not for the

first time that the West Bengal Government
have acted in a vindictive manner. When
Pan-tji was holding the portfolio of Home
Affairs, some of our prominent workers were
arrested and detained on the plea that they were
conspiring to murder the Prime Minister of
India, and when I approached Pan-tji and
asked him to conduct an enquiry by the
Central Intelligence Bureau, the West Bengal
Government had to relent and  they were set
free. Sir, may I request the hon. ~Home
Minister or the Minister of State to order an
enquiry by the Central Intelligence Bureau
into the whole affair?  If any of our workers
there are going astray, we are prepared to put
them right, we are prepared to take
disciplinary action against them, but we
cannot tolerate their detention simply because
the West Bengal Government does not want
the Jana Sangh to prosper in their State.

REFERENCE TO NOTICE OF
MOTION FOR PAPERS

SHRI A. D. MANI (Madhya Pradesh) : Sir,
I gave notice of a motion for papers
regarding two issues
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[Shri A. D. Mani.] concerning the Kashmir
question. One of the issues was about the
suggestion made by Mr. Bhutto at the Security
Council meeting that Sheikh Abdullah should
be called to express his views before the
Security Council. Mr. Chagla has rejected this
move, and .1 hope that this is the final
decision of the Government of India that
Sheikh Abdullah will not be allowed to go to
the Security Council.

Sir, the second issue which I had raised in
my motion was the reported invitation sent by
President Ayub Khan to Sheikh Abdullah.
According to this morning's paper, 'The
Statesman'—it is stated there:

"It is presumed that before sending the
reply to President Ayub's letter received by
him yesterday, Sheikh Abdullah showed it
to Mr. Nehru, with whom he had a further
two-hour talk this morning."

Sir, there can be no objection to the
Pakistan High Commissioner handing over to
him the letter of invitation from President
Ayub Khan. I have noted what the Prime
Minister said in the other House on the
subject. But if the Prime Minister had seen the
letter, I thought that he would have informed
Sheikh Abdullah that as an Indian citizen he
could not represent the Government of India
in fraternal talks with the Government of
Pakistan. If the issue of Kashmir is to be
discussed with the President of Pakistan, it
should be by the Government of India and not
by any Indian citizen.

This morning's paper—this is 'The
Statesman' again—further says:

"The situation has concretized and we
are not talking in the air."

The Government, through Mr. T. T.
Krishnamachari, made a statement the other
day in this House that the accession of
Kashmir to India is final but Sheikh Abdullah
is giving currency to a different report. If the
situation has concretized, this House is
entitled to know what that concrete shape is.

[RAJYA SABHA ]

Motion for

Papers
We will be adjourning tomorrow and we are
not likely to meet .

2370

SEVERAL HON. MEMBERS: Today.

SHRI A. D. MANI: Yes, we are adjourning
today and we are not likely to meet till the
27th May or the Ist June, whatever the date
may be at which the session is going to be
convened. It is necessary that the Government
and the Prime Minister should make a
statement on the floor of this House to
reassure the people that as far as the
fundamentals of the Kashmir question are
concerned, the Government's stand is clear that
Kashmir's accession is final, and I do hope that
the Prime Minister will not permit Sheikh
Abdullah to go to> Pakistan.

SHRI ANANDAN (Madras): Sir,. may I
request you, Sir, that on this; important issue
we also should know what that hon. Member
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is expressing, because we do not know the
language?

AN HoN. MEMBER: Mr. Vajpayee, please
speak in English.

= Wo @Yo arwwnl : & fags+
#T @7 41 5 wa wEy i s
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SHrR1 BHUPESH GUPTA (West Bengal):
Sir, as you know .

MR. CHAIRMAN: Is it necessary? I dare

say, you would not say that it is unnecessary.
But I think the matter has been . .

SHRI BHUPESH GUPTA: We have a point

of view in this matter.

[ 8 MAY 1964]
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MR. CHAIRMAN: Ail right.
SHrRI BHUPESH GUPTA:  Sir, as you know,

we have held ourselves in great restraint over
these past few days because the Prime
Minister was having some important
discussions. We do not prejudge the results of the
discussion nor do we pretend to know what they
are going to be. But when, the Prime Minister
tells us that nothing will be done behind the back
of Parliament, I am prepared to take him at his
word. But then a few questions arise which I
would like to be clarified by him
here. It appears from the newspapers that
the discussions are not based on the acceptance
of the fact that Kashmir's accession is irrevocable
and that it is an integral part of India and that no
arrangement would be tolerated by us which
would detract from the status of Kashmir vis-a-
vis the Indian Union as a whole. It seems the
whol© thing is again being sought to be put in
the melting pot in one way or another,

otherwise why should the suggestion of
Confederations come or why some kind of
independent status is being discussed? Why

from the Prime Minister's House he goes there,
talks t, Mr. Rajagopalachari. brings back
some proposals, then certain things are
leaked out in tho press which creates the
impression that some leading Indian nationals are
discussing as to how we can undo  some  of
the things which had been a settled fact? Here in
the Parliament Central Hall it was openly
canvassed that Kashmir should have the right of
self-determination although our Constitution
does not provide for it.

Imagine, Sir, we had passed the other day
the Sixteenth Amendment of the Constitution
while on the other, hand we allow the
discussions to go on about separation or
something like separation of a vital part of
India from the Union. This point has to be
borne in mind whether we should allow such
things, broad lines of discussion to go on.
We would like t°
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[Shri Bhupesh Gupta.] know what
Sheikh Abdullah wants because we see
behind it a huge conspiracy unfolding
against our country, I say, by Britain and
the United States of America. 1 do say
this.

Then there are Sheikh Abdullah's visits to
Pakistan as if he is a diplomat or he would
have a diplomatic status and negotiate. We
all go outside. We do not indulge in such
diplomatic things or suggestions that to
discuss with a foreign power. What will be
status of Kashmir is absolutely outside the
bounds of such a discussion. No Indian
national has any right to go abroad, whether
it is Pakistan or any other country, to discuss
as to whether Kashmir should remain in
India or not, whether the status of Kashmir
should be reshaped in a manner which really
takes away the sovereign rights of India or
compromises them. Therefore, I would like
to know the attitude of the Government with
regard to this matter.

Then we find correspondence with
President Ayub Khan,  the President of
another country is having correspondence
with Sheikh Abdullah, or the matter is
being dealt with in this manner. This also is
strange. I should like to know whether any
strong advice has been given by the Prime
Minister or the authorities there to
Sheikh Abdullah that it would be most
unfair—I am putting it mildly now—even I
say that it is impermissible for him to engage
in this discussion. It is not a discussion with
a private citizen of Pakistan. It is a
discussion with the President of Pakistan
whose point 0i view we know. We know what
he wants. He invites Sheikh Abdullah to
Pakistan. Mr. Bhutto invites the Sheikh to go
to the Security Council. That shows, Sir,
what is happening. Therefore, I say that next
Session certainly we  will discuss it. But
may I humbly request the Prime Minister—he
will form certain impressions after his talks
with Sheikh Abdullah—to kindly invite

[RAJYA SABHA ]

Motion for 2374
Papers

Members of the leading parties represented in
Parliament on all sides and take them into
confidence and tell them what kind of
impression he has and how his mind works?
There are precedents on such things. On
previous occasions the Prime Minister had
taken the leaders of the parties into confidence
in similar matters. He shared certain
confidence with them which was not known
even to Parliament. [ think here is an
occasion when the approach should be absolu-
tely national.  Resistance to the manoeuvres
against Kashmir and against India should be
national and united. I think the lead should
come from the Prime Minister himself and
he should invite us on what is happening so
that we can all act together and hi unity in the
best interests of the country and frustrate
all manoeuvres directed not only against
Jammu and Kashmir but against the whole
country.

SHRt A. M. TARTQ (Jammu and
Kashmir): One word, Sir, as [ am a concerned

party.

MR. CHAIRMAN: Surely, Mr. Tariq, |
would like you to say. (Interruptions). Do
not be easily persuaded.
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"But legal complications in the way of

India rendering the State in immediate help
for defence against aggression. The
Government of India could send their army
only if the State would accede to the
Dominion. In accordance with the Indian
Independence Act of 1917, the Instrument
of Accessior had to be executed by the
Ruler of the State in order to make it legally
valid. Consequently with the hacking of lh,
most popular organisation in the country the
Maharajah signed the Instrument of
Accession on the 26th October 1947. The
State of Jammu and Kashmir became part
of the Indian dominion."
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"However, it is not a question of internal
liberation. The Security Council should not
confuse tie issue. The issue is not that we
want internal freedom. The question is not
how the Maharajah got his State or whether
or not he is sovereign. These points are not
before the Security Council. Whether
Kashmir has lawfully acceded to India,
complaints on that score have been brought
befor, the Securit}' Council on behalf of
Pakistan."

This is not the point at issue. If that were
the point at issue, then we should  discuss
the question. We

[8 MAY 1964 |
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should prove before the Security Council that
Kashmir and the people of Kashmir have
lawfully and constitutionally acceded to the
Dominion of India. Sir, while inaugurating
the first day the session of the Consti-ent
Assembly, Sheikh Abdullah.
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"But legal complications in the way of
India rendering the state in immediate
help for defence against aggression, The
Government of India could send their
army only if the State would accede- to
the Dominion. In accordance with the
Indian Independence Act of 1947, the
Instrument of Accession had to be
executed by, the Ruler of the State in
order to make it legally wvalid.
Consequently with the backing of the
most popular organisation in the country
the Maharajah signed the Instrument of
Accession on the 26th, October, 1947.
The State of Jammu and Kashmir became
part of the Indian Dominion".
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[ 1 Hindi transliteration.
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"However, it is not a question Ol internal
liberation. The Security Council should not
confuse the issue. The issue is not that we want
internal freedom. The question is not how the
Mabharajah got his State or whether or not he is
sovereign. These points are not before the se-
curity council whether Kashmir has lawfully
acceded to India, complaints on that score have
been brought before the security council on be-
half of Pakistan."

SABHA ]

This is not the point at issue. II that were the
point at issue, then we should discuss the
question. We should prove before the Security
Council that Kashmir and the people of Kashmir
have lawfully and constitutionally acceded to the
Dominion of India. Sir, while inaugurating the
first day the session of the Constituent Assembly,
Sheikh Abdullah ...
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+[ 1 Hindi transliteration,

[RAJYA SABHA ]
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Dr. GOPAL SINGH (Nominated): Most
respectfully I submit to you that the situation
in Kashmir is very delicate and complex.
Emotions are not going to settle anything. The
future of millions of people not only in
Kashmir but also in India is involved.
Therefore at this time I do not think we
should press the hon. Prime Minister to make
a statement on this issue . .

SHRIA. D. MANI:  Why not?

Dr. GOPAL SINGH: ... and we should
depend on the discretion of Shri Jawaharlal
Nehru who has been not merely the Prime
Minister but a hero of the battle of
independence, and if we cannot trust him, then
we cannot trust anybody in this country.
Therefore I submit to you that the situation,
whosoever has made it, is very complex,
whether it is the U.N., whether it is aggression
by Pak-’ istan, whether it is inter-Party struggle
ox anything but I think the situation is really
complex and delicate and we should not,
therefore, press the Prime Minister to make a
'statement just now. When he chooses to make a
statement, then of course he will come before
the House, as he himself has said, and make a
statement on Kashmir but I think this is not the
proper time to press for a statement from the
Prime Minister.

=t snfaz @l © AT AT, AR

" w7 fr oaiv wfEmiee #Y

g ¥ T ATAA § §9 T e o

wm AT e mifFys e &
fom o arst ) W d

Motion for Papers 2384

!ﬁ'l{aﬁowfﬁﬁﬁﬁm'
g

ot sfas st : 7@ WY Q@
g1 T & fr Far ot 72w & AT
f& o w= fedy frew &) o At
ot ey fear & qiasta £ &€
AT A § | 5 A€ AT G TR
fr st ot e 1 fggear &1
feer & Sarfe aef av dwma g, a9
wHET, TAAE, BEA WL IR
G B wiferaree @ wfera, &
qw &1, danfE § ot oo w97 §,
¥ré amew E v 7 o

g Wa Hrga ¥ BreT V4T 97,
@ 79w & gw gAr O A7 gafEy
aw gt v A% a8 @@ gwr ar fr
WA FO T FIAH§ | I & g
I Ig GTET AT 4T WX TE IR A
IR Wy wiegae fear a1, w939
& guw ¥ ag @y wr vk g i aw
AT AT QT {IT 9T IT FT Ty @[
g wifgd, @ O @O o1 Wk
gaf=y & qw qr 1 Iz 7 9 fow
qIE A IATT WARIT graeae feay
waT, I AT AT IT AWA F7 IFFA wY
ATE qAAT AAT | AT ww Ay
#i 78 § M7 oy 0% 7 qyaai &
Y 2, 394 FrAmr O®T qiaE AT

.

g

T o 48 & fFgart g fafa-
2T gigA ag7 A0, TG WG, a9 A
sy Gfgae, A% & sEr wge A9
g W7 W g F AR aaT g
Ffew a8 e A7 SqrAETd
Fr &9 IEE 9 wWE FA &)
I9E A, AR TEL K ;T AE, .. .

Q€ MAAT BIEW : BATAT FEd |

it wifire wet : Y &, 7 9F v
RATHT SATET &1 AT & | AT FAT FHY



2385 Reference to
-Notice of

[ wrfaz wai)

3T ¥ BAEY A FXAT §9 AT
g T @ 1 afew g7 wra § geer
famga furge A & 1 € wrAT F AN
B qeF # W, 39 wiw AT
9 A7 #Y AT OF aga a¢ LEAg
¥ I 1 Al g oiw g fr
IqH WY A8 TR g WY 3g W
FET BT & IEOT A4 @ O
AT |

W A¥ {ET 71 98 gear 2 fw
AT wore fgeam w1 famgs o
& fzem 2 9w 5w 2, Saifs w7
SXW Z A7 A gL qwrAna §, & {5
TEF 9T F§ THTEW AEL § WAARA F.
F§ Tagw T F AT A w0
Wwrsw A0 7 miEarie ¥ qweg wlwt
F

SHRI G. M. MJR (Jammu and Kashmir) : Sir,

I want to speak.

MR. CHAIRMAN: I would allow but then I
would allow everybody. I thought you will
forego the right. He called attention to some
matter and asked for a statement, if the Govern-
ment wished to make a statement. "Ehis is

'becoming a full-dress debate.
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I would like to know from the hon. Prime
Minister if he would make , statement in the
House and take the House into confidence
and also the people of Kashmir who want to
listen from his mouth what he is going to
decide about Kashmir. The question of
Kashmir hag been finally settled. What are
you discussing about Kashmir, they want to
know. We are going back to Kashmir and
what will we say to them? We sat here,
listened to beautiful si>eeches and nothing
has come out.

What are your directions? What do you say
about Kashmir? What shall we say to the
people of Kashmir about what we have
decided?

305 RS—2.

Motion for Papers 2388

Utbmdiagy S e = Yy e
1

we are responsible men in the Rajgla SaB};a.
I am confused. I do not know what they
are discussing.
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and also the people of Kashmir who want to know
and who want to listen from his mouth what he is
going to decide about Kashmir. What are you
discussing about Kashmir. The question of
Kashmir has been finally settled. What you are
discussing about Kashmir, they want to know. We
are going back to Kashmir and what will we say to
1 - ' i es
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21 ar
e your directions? What do you say about
Kashmir? What shall we say to the people of
Kashmir about what we have decided?

Faraaren & oF feedtfaaa sl
jf1 We are responsible men in  the

Rajya Sabha. I am confused. I do not know what
they are discussing.
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SHRI GIRRAJ KISHORE KAPOOK (Madhya
Pradesh): Sir . . .

ME. CHAIRMAN: I will allow everybody.
SHRI KRISHAN DUTT (Jammu and Kashmir):

Sir, I consider it my duty to bring it to the notice
of our hon. Prime Minister that the talks which are

proceeding these days have pro-
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duced a very demoralising effect, especially
on the minorities in Kashmir. They are feeling
apprehensive that something is going to
happen and they know not what. Therefore, it
is mast proper and timely that an authoritative
pronouncement must come from the hon.
Prime Minister assuring trie minorities in
Kashmir that whatever status Kashmir had at
present will not be tampered with in any
manner, under any pressure, whether from in-
side the country or from outside the country.
That is the only brief point that I wanted to
plac, before the ho a. Prime Minister.

SHHI G. MURAHARI: Sir .

MR. CHAIRMAN: I think your party has
already spoken.

SHRI G. MURAHARI: I want to add
just two sentences.

MR. CHAIRMAN: Your party has already!
spoken. Shall I allow every Member? I leave
it to you. I allowed Mr. Kureel to speak on
behalf of your party. Other parties have also
spoken. If every Member wants to speak, T
will not allow but I will ho >e that you would
see that it is an absolutely unreasonable
attitude.

SHRI G. MURAHARI: I shall just add two
sentences; that is all.

MR. CHAIRMAN: Just two sentences. I
think you are a great optimist. If you can say
it in two sentences, please do.

SHRI G. MURAHARI: I would just like to
have an assurance from the Prime Minister
that whatever settlement might be made with

regard to Kashmir shall take into
consideration the entire Indo-Pakistan
problems and also the possibility of a

confederation. No other solution which may
jwxt the present arrangement will Me ac-
ceptable to the people unless ill covers the
other issues also. That is all that I have to say.

[ 8 MAY 1964 «]
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MR. CHAIRMAN: Would the Prime
Minister like to say something?

THE PRIME MINISTER AND THE
MINISTER op EXTERNAL AFFAIRS (SHRI
JAWAHARLAL NEHRU) : Mr. Chari-man, Sir, [
can quite understand the desire of the
Members of this House to know what is
happening in regard to these talks with Sheikh
Abdullah— naturally they are anxious to find
out. I can assure them that nothing will be
done, will b, settled with Sheikh Abdullah or
anyone else in regard to Kashmir without
reference to Parliament. It is a little difficult
for,.me to discuss this matter in detail before
this House while these talks- are in progress,
because the talks consist also of matters not
directly dealing with Kashmir—many of
them—but other matters indirectly connected
with it, with, as an hon. Member has just said,
with the relations of India and Pakistan and
other like matters. So it is difficult anyhow to
say much about them except this, if [ may say
so, that Sheikh Abdullah has repeatedly said
that he attaches the greatest importance to
secularism and that he is opposed to the two-
nation theory, which he has always been, and
he continues to be opposed to it, and. he wants
to strengthen the ideal of secularism in India
and, if possible, elsewhere too.

SHRI A. B. VAJPAYEE: But he is
propounding a three-nation theory.

SHRI JAWAHARLAL NEHRU: That is all
that I wish to say here, Sir, because, at the
present moment, it will be extremely awkward
for me to go into details. It would probably be
confusing to the House, might be confusing to
me even, to narrate all the talks that have
taken place and may take place. 1 would only
assure the House that nothing in the shape of a
decision of any kind will be made without ref-
erence to Parliament.

About the two questions that the hon.
Member, Mr. Mani, asked, one was about
Sheikh Saheb going to the Security Council.
Now that has been
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[Shri Jawaharla] Nehru.] answered by our
representative there, and so far as I know, there
is no question of his going there.

The other is the invitation that President
Ayub Khan has issued to him to visit him and
discuss this matter with him. I cannot say at
the present moment what Sheikh Saheb thinks
about this matter, but it may be that, in future
conditions may arise, which may lead him to
think that he might go there. If so, I think he
should be allowed to go there. The question
has not arisen as yet before me; it has not
come in any shape or form. But to prevent
him from going there, well, I think, would not
be justified or proper. That is all that I wish to
say now in this matter. Sir.

SHRIA. B. VAJPAYEE: Sir,

MR. CHAIRMAN: No, more please; no
more. That is now the end ofit.

SHRI A. B. VAJPAYEE:: There can
be no end to it.

MR. CHAIRMAN: There is an end to it.

SHRI A. B. VAJPAYEE: There is not an
end to it.

MR. CHAIRMAN: Will you please sit
down?

SHRI A. B. VAJPAYEE: Mr. Chairman,
Sir, I want to seek a clarification from the
Prime Minister.

MR. CHAIRMAN: No, I think I should not
allow any more. I have allowed so much time
to the question, which I had not anticipated,
and I will not allow further time. Now, if you
seek a clarification, then the whole House
may follow seeking other clarifications.

SHRI A. B. VAJPAYEE: Any other
Member of the House has not asked for any
clarification.

MR. CHAIRMAN: I am very sorry; I
cannot allow you to say anything more.

[RAIYA SABHA ]

Motion for 2394

THE DELHI RENT

(AMENDMENT) BILL,

CONTROL
1964

SHRI M. P. BHARGAVA (Uttar Pradesh):
Sir, I beg to move for leave to introduce a Bill
further to amend the Delhi Rent Control Act,
1953.

The question was put and! the motion was
adopted.

SHRI M. P. BHARGAVA: Sir, I introduce
the Bill.

THE CODE OF CIVIL PROCEDURE
(AMENDMENT) BILL, 1964

SHRI J. C. CHATTERJI (Uttar Pradesh):
Sir, I beg to move for leave to introduce a Bill
further to amend the Code of Civil Procedure,
1908.

The question was put and the motion was
adapted.

SHR1J. C. CHATTERII: Sir, I introduce the
Bill.

THE REPRESENTATION OF THE
PEOPLE (AMENDMENT) BILL,
1964.

SHRI M. P. BHARGAVA (Uttar Pradesh):
Sir, I beg to move for leave to introduce a Bill
further to amend the Representation of the
People Act, 1951.

The question was put and the motion was
adopted.

SHRI M. P. BHARGAVA: Sir, I introduce
the Bill.

THE SALARIES AND ALLOWANCES OF
MEMBERS OF PARLIAMENT
(AMENDMENT) BILL, 1964

MR. CHAIRMAN: Mr. Bhargava.
\
SHrRi BHUPESH GUPTA (Wert Bengal):
Before he proceeds with it may 1 make a
submission that the



